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Mr.A,Ahmed learned counsel for ' the

applicant seeks adjournment on personal
ground. List on 15,3,05, It is made
clear that no further adjournment will

be granted,
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The applicant has filed this .
O.A. S@eking c¢ertsin reliefs. New h e
applicant has f£iled MoPoNOT77 of 2033
stating that the applicant has get ™ ~
the relief in the erder Ne.%/2005-SRA
dated 18th February, 2005 pesting him
te the effice Save Grain Campaigm at
Kelkata with effect frem 10302005 and
‘as such there is ne cause of actienm
te continue the D.As befere this
Tribunale '

I alse heard MroMeUsAlied lear=
ned Addle.C.G.8.C. for the Respendents
in view ef the facts the OC.As is
dismissed as imfructusus.
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IN THE CENTRAL
GUWAHATI BENCH GUWAHATI.

AL,

' (AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)
* ORIGINAL APPLICATION NO. 9\9)\ OF 2004.
'BETWEEN -
Shri Bidhan Chandra Akhuli .
’ o ... Applicant
~ -Versus-

The Union of Indie & Others

4...Re:spon<.ie_nts :
LIST OF DATES AND SYNOPSIS

Annexure-A 1s the photocppy -of Office. Memomndmn No..
'20014/3/83-D-IV New Delhi dated 14" December 1983.

Annexure-B is the photocopy of Office Memorandum dated July
'22 1998 1ssued by the Mxmsny Of Finance, Department of
Expendlture ’ '
Annexure-C, | D & E are the photocopies of such representation -
o " dated 16-03-2000, 23-04-2003 and 01-03-2004 submitted by the
| Apphcant before the Respondents

Annexure-F & G are the forwardmg letters dated 22-05-2002 &
05-03 -2004 respectlvely '

This Original application is not made afgaihst any pafticulat order
but the Applicant is seeking a'direction from this Hon’ble Tribunal to
Respende'nts to glve him’ choice place of posting ett Save Grain

_ "Campalgn Office at Kolkata as per Ofﬁce Memo No. 20014/3/83-D-IV
- dated 14" December 1983 issued by the Ministry of Expenditure, Gov.
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Of India. and also vide Office Memorandﬁm dated :fuly 22, 1998 issued
by the Mmistry Of Finance, Department of Expenditure as he has already
compléted his fixed tenure at North Eastern Region.

RELIEF SOUGHT FOR:

That the Hon'ble Tribunal may be pleased to direct the

- Respondents to give the choice place of pbsﬁ_ﬁg_to the Applicant i.e. to

Save Grain Campaign- Office, Kolkat as per Office Memo
No.20014/3/83-D-IV dated, 14™ December 1983 issued by the Ministry
of Expenditure, Govt. Of India and also \nde Office Memorandum dated
July 22, 1998 issued by the Ministry Of Finanée, Department of

~ Expenditure as he has already completed his fixed tenure at North
‘ - Eastern Region. |

To Pass any other relief or relieves to which the Applicant may

be entitled and as may be deem fit and proper by the Hon’ble Tribunal.

.To pay the cost of the application.

INTERIM ORDER PRAYED:

A

" At this stage no interim order is prayed for, if the Hon’ble

Tribunal deem fit my pass any order or orders. '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATL

Chic

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
~ ADMINISTRATIVE TRIBUNAL ACT 1985) . '
ORIGINAL APPLICATION NO. Qﬁ) |  OF 2004.

BETWEEN

Shri Bidhan Chandra Akhuli,
Technical Officer (S&R), -
Save Grain Cémpaign Office,
Ministry of Consumer Affairs,
Food and Public Distribution,
Milanpur, P.O.-Bamunimaidan,
Guwahati-21. _
‘ ... Applicant
-AND-

1. The Union-of India represented by the

' i | ~ "Secretary Food to the Government of -

India, Ministry of Consumer Affairs,
Food and Public Distribution,
Krishi Bhawan, New Delhi-110001

2. The Joint Commissioner (S&R),
| . Ministry of Consumer Affairs & Public
Distribution, Department of Food and
Public Distribution, Krishi Bhawan,
New Delhi-1. )
...Respondents

1)  DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

Thxs apphcatlon is not made against any particular order but the
Applicant 1s seeking a direction from this Hon’ ble Tribunal to
Respondents to give hnn choice place of posting at Save Grain |

it
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Campaign Office at Kolkata as per Office Memo No.20014/3/83-D-IV
dated 14® December 1983 issued by the Ministry of Expenditure, Gov.
Of India and also vide Office Memorandum dated July 22, 1998 issued
by the Ministry Of Finance, Department of _Expendihue as he has already
completed his fixed ';em_lre at North Eastern Region. |

2) JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal ‘ '

3) LIMITATION ’ N -

The Applicant further declares that the sﬁbject matter of.the
ix’;stant application is within the limitation prescribed under Section 21 of
the Admimstrative Tribunal Act 1985.

-4)  FACTS OF THE CASE:

Facts of the case in brief are given below:.

4.1)  That your Applicanttv is a citizen of India and as such he is entitled
to all rights and privileges guaranteed under the Constitution of India.

4.2) That your Applicant begs to state that he is working as Technical
Officer, Technical Officer (S&R), Save Grain Campaign Office,
Ministry of Consumer Affairs, Food and Public Distribution, Milanpur,

_ P.O.- Bamunimaidan, Guwahati-21. He was posted at Guwahati in Save ||
‘Grain Campaigh Office on 11" June 1998 vide Office Order No.A-
22012/3/96-SRA Dated 18 May T998

43) That your Applicant begs to state that the Government of India
. has issued an Office Memorandum No. 20014/3/8_3-D-IV New Delhi .
dated 14™ December 1983 regarding tenure posting at North Eastern
Region, allowance and other special facilities for Civilian Employees of
the Central Government Servants in the States and Union Territories of
the North E4stern Region. This North Eastern Region includes the State
of Assam, Meghalaya, Manipur, Nagalzind, Tripura, Mizoram and
Arunachal Pradesh. In the said Office Memorandum in paragraph II it

. . f * -
S R .
- ’ .

14
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* has been stated that “ Their will be a fixed tenure of posting of 3 yeérs at
- the time of Officer with service of 10 years or less and of 2 years at the

time for Ofﬁcers with more than 10 years of service. Periods of leave,

| tammg etc 'In cases of 15 days per year will be excluded in countmg the

L

N\~

tenure penod of 2/3 years. Officers, on completion of the fixed tenure of

semce mentloned above, may be considered for posting to station of

theif choice as far as p0551b1e The period of deputation of the Central

- Govt. employees to the states/union territories of the ‘North Eastern

Reglon w111 generally be for 3 years whlch can be extended in
| 'exceptlonal cases in the interest of public servwes as well as when the
. employees concerned is prepared to: stay longs The admissible |
'.deputauon allowance will also be continue and be paid duringthe penod o

of. deputatlon of extended ? The said Oﬁiee memorandum is still i in force

s

Aripeme-A is the phot_ocopy ‘of Office Memorandum No.

20014/3/83-D-IV New Delhi dated 14™ December 1983.

* Annexure-B is the photocopy of Office Memorandum dated July -

22, 1998 issued by the Mlmstry of Finance, Department of
Expenditure. ‘ -

| 4.4) That your Applicant begs. to state that, he has already completed
~ 6(S1x) years of his service at North Eastern Region which is more than

fixed tenure as fixed by the Government of India. He is now overdue for

QE choice place of" postlng Accordingly, he ﬁled many repreaentanons'

since 2000'to till now requesting the Respondents to eon51der his case for

 transfer at his choice plaee Le. Save Grain _Oﬁice, K_olkata which has
been forwarded by the Assistant Regional Director (S&R), Guwahati. In

the said forwarding letters the Assistant Regional Director (S&R),

* Guwahati strongly recommend the case of the Applicant stating that the
_Applicant’s case is genuine in nature, justified and needs sympathetic

~ consideration.

Annexure-C, D & E are the photocopies of such representation
dated 16-03-2000, 23-04-2003 and 01-03-2004 submitted by the
Applicant before the Respondents. . '

vide Oﬂice Memorandum dated July 22 1998 1ssued by the Mnnsny of
" Finance, Department of Expendlture



Annexure-F & G are the forwarding letters dated 2205-2002 &
05-03-2004 respectively. '

4.5)  That your Applicant begs to state that due to his long stay at

~ North Eastern Region he is now completely 1solated from his native

society. As such he is facing trouble for marriage of “his Daughters who
are going to be over aged for marnage. It is becoming very difficult for
him to find out a suitable bridegroom for his Daughter. Apart from this
zgllso his old aged mother’s condition is deteriorating day by day who is
staying in Kolkata along with his ailing wife. The ‘Applicant has also
gone for a major operation conducted at Nilratan ‘Medical College
Hospital (NRSMCH). He needs constant care of his family who are
staying at Kolkata on the reason of academic, other social and famly

. obligation.

4.6)  That your Applicant begs to state that he all along carried out his
;ransfer orders without any protesf., He even did not protest about his
transfgr to North Eastem Region although he was facing acute family
problem. He has rendered his devoted and sincere service to all

- concemed. He has already completed more than normal tenure at North

Eastern Regiori but till now the Respondents did not consider his genuine
case for choice place of posting.

47) That your Applicant begs to state that simﬂarly situated persons

- like Shri B.N.Maharana and Shri B.Prasad were ﬁansfened from North

Eastern .Regig)n before completion of normal tenure at North Eastern
Region. Similarly situated persons like DrRam Pal and P.B.Mandal
were transferred from North Eastern Region after completion of normal
tenure at North Eastern Region.

4.8) That your Applicant begs to state that action of the respondents
are ﬂlegal—, arbitrary, malafide and also not sustainable before the eye of
law as well as in facts. As such finding no other alternative your
applicant is compelled to approach this Hon’ble for seeking justice in

this matter.



4.9) . That your Applicant begs to state that the Respondents have

~mentally tortured your applicant and his whole family by not giving his
- due choice place of posting as per Government of India memorandum.

The Respondents have clearly violated Government of India
memorandum regarding choice place of posting after completion of fixed
tenure at North Eastern Region.

4.10) That your Applicant submits that he has got reason to believe that |
the Respondents are resorting the colorable exercise of power to

accommodate their intéres_ted persons in their favourable place.

4.11) That your Applicant submits that the action of the Respondents is
1in violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural justice.

4.12) That youf Applicaﬁt submits that the action adopted by the
Respondents in case of the appllcant 1s improper, mala fide, 1llegal and

without jurisdiction.

4.13) That your Applicant submits that he has been punished by the
‘Respondents by not considering his choice place of posting at Kolkata in
spite of his repeated representations and as such, the Respondents are

harassing your épplicant fora ldng time without any reason or causes.

4.14) That this application is filed bonafide and for the interest of

_ justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1)  For that, due to the above reasons narrated in details the action of
the Respondents is in prima facie illegal, malafide, arbitrary and without
Jjurisdiction.

5.2) For that the North Eastern Service was fixed for two years by the
Union of India as such there in no jurisdiction in denying the said benefit
to the Applicant and demal hias resulted m violation of Articles 14,16 &

21 of_ the Constitution of India in as much other similarly situated

employee have been granted the said benefit.

Oeh
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5.3)  For that it is settled proportion of law that when same principles
have been laid down in other personal who are similarly situated then the ‘
same principle should be granted to the other person also.

54) For that,. the Applicant having been denied the said benefit
without any reasonable ¢xcuées .without 'aﬁ'ording any opportunity on \
being heard there is clear violation of the principles of natural justice
accordingly proper reliefs are required to be granted to the Applicant.

5.5) . For that, the Applicant having completed h’i»sienure posting the
Respondents ought to have consider that aspect of the matter.

5.6) For that the Applicant all family members are suffering from

" mental anxiety and torture for several years without any fault of them.

5.7) For that in any view of the matter the action of the Respondents

are not sustainable in the eye of lév_v.

The Applicant crave leave of this Hon’ble Tribunal to advance
further grounds at the time of hearing of instant application.

-

6)  DETAILS OF REMEDIES EXHAUSTED:

'That there is no .H other, alternative and efficacious and remedy
available to the Applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985. - ' '

7 MATTERS NOT PREVIOUSLY FILED OR PENDiNG INANY
-OTHER COURT:
That the Applicant further declares that he has not filed any |
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, writ petition of suit is pending before any of them.

i ] : .
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8) . RELIEF SOUGHT FOR: .

v

Under the - facts' and circumstances stated above the

Apphcant most respectfully prayed that Your Lordshxp may be

pleased to admit this application, call for the records of the case,

1ssue notices to the Respondents as to why the relief and relieves

sought for the Applicant may not be granted and after hearing the

partles may be pleased to direct the Respondents to give the

8.1)

\ followmg relieves.

That the Hon’ble Tribunal may be pleased to direct the

- Respondents to give the ch01ce place of postmg to th the

Applicant i.e. to Save Grain Campalgn Ofﬁce Kolkat as

_per  Office Memo No0.20014/3/83-D-IV . dated 14"
December 1983 issued by the Mlmsuy of Expendlture,

. Govt. Of Iodia and also vide Office Memorandum dated
CJly 22, 1998 issued by the Ministty Of Finance, °

Department of Expendlture as he has already completed

 his fixed tenure at North Eastern Region.

82

8.3)

To Pass any other relief or relieves to which the Applicant
may be entitled and as may be deem fit and proper by the |
Hon’ble Tribunal. -

To pay the cost of the application. ;

. 9) INTERIM ORDER PRAYED:

~ At this stage no interim order is prayed for, if the Hon'ble

Tribunal deem fit my pass any order or orders.

'10)  Application’is filed through Advocate.

11) - Particulars of LP.O.:

IPO.No. = 20b-~ {2 ]#9
Date of Issue - ’ %r 2 ~0 (/ .
Issued from - .

Payable at
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12)  LIST OF ENCLOSURES:

. - . As stated above.-

......



VERIFICATION

I, Shri Bidhan Chandra Akhuli, Technical Officer (S&R),
. Save Grain Campaign Office, Ministry of Consumer Affairs, Food and
Public Distribution, Milanpur, P.O.-Bamunimaidan, Guwahati-21. Assam do
- hereby solemnly verify that the statements made in paragraph nos. £\ ) ¢l /
C\,_g' e & C\ — are fue to my knowledge, those made in
aragraph nos. /., - - —— .
jre ixa:g matzterj()f3 réco(;dsqaie true to my information derived there from
which I believe to be true and those made in paragraph 5 are true to my legal
advice and rests are my humble submissions before this Hon’ble Tribunal. I
have not suppressed any material facts.

And I sign this verification on this thel st day of Xglahy 2004
' at Guwabhati. ) : ‘ '
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Cu,nrving cnsea of metitotrious

x'services in the'
North Rpas t,
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A soecific entry shall be made in cB

of gl employces who rendered

a full tonure of
SG

rvice in ‘the North Dastern Reg;on to that effect.

(1i1)

Spuecial Duty) alloonces,

Region.- &uch oftho

se’ employees ‘who. are Qxcempt
from pPayment of income .t

ax will however not )

eligible for this Special ﬁyﬂty) Albowanccs.
WA Ao

Special {outy) Allowanceslwill be

in addition to

(duty) allowances‘

already belng drawn subjec 19 4 T‘f conﬁition that the
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admissible to
limit,

with cffect from 1 7.82 :Ln the caae of Assam,

2,

~.The rate of the'alloWances will bo Y of T e

T 1”"‘“"#1’” n«':::‘",!‘ ' f.”""

basic'pay subjéct

i M‘
rfo a:minimu? of Rs.SO/; Deme
! 1‘ v-"' -
all emnloyees without ¥Y any pay
e e HOETE N

‘The' above allowances will be admisgible
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* N ﬂ\ gy ‘ :
. . |
Manigur“a
The rates of alla;anccs will be ss follaws - - ’
et s ad ﬂf: T S
for the whok:of*manipur § e
. Pay upto Rs.2 0/~ Rs.40 PeMo .
pay upto Rs. 20/- | Rs 1%% of basic pay
: Sy C
S -subjgct to moximum of
, osvigi o :RS.150/.. PeMme
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3 ggigura |
The rates if the ellavanco wilill bg ] |
ﬂ&mXHKXbimx as- fallows;- :
a) ' pifficult arecs 25% of pay subject ~
i }to a minimum of |
E 'A;SQ/~ and a max Lmum t
v Of 150/“pome

by other_ateast

Pay upto Rs.z O/L Rs 4Q/« Pemy

Day above Rss20/- 15/ of basic pay

«'subject to a maximum

_ |
: - ; }
© U efRs.is0/n pums )
’ ‘;, i . i : T p .
Thre will be no" Change Lnthe existing rateS' 1
RS ; 1
of spacial compensatory alloances admissible in 4 i
)
Zrunachal pradesh, Nggalanand and Mizoram and thu A
’ ’
existing Laee Of Di*
53 on first appointment : !
—— \ '
praqent.rules {BrR-103) |
..ot admissiblae for
[ :'3 E ee 06.56 07 . S s
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Journeys enlisted 23“' connoctioh with intitial
.“f"x';.‘..“n.k }:{ "'.
aopoinnnent, dn case of jourqus for-
’-.v %

inititf

: *:Efgqﬂfign s
for trav&lling alloences limitcd

OrQ/Jchnd class rail fard for road/mailing

in case of first 400 Kms.

th: Eastorn Region -

by bus

for the Gov ta-

servsnt himself ,{ will be available,

r

t
b Coa 'I' X

fvi) IEExQL&igs_ﬂlldiéncﬂaéfoéihdUEhoy on
sramsfer. b LT | |
H fi"j"§j§:j;- . -
In reiaxationuéf{ordeés;below st o

transfer to. a statioh%;n the North—Eaatern Region,

the family £ the Govt. sc,rvantdoes not accompany

him, the Governmen:servant will be paid travelling
~» allowances on tour ﬁor aelﬁ only ﬁor trensit period
e join the oost and will be. permitted to carry

BUEE eae

personnel effects upto 1/31of

{entitlement

SRNT
.2

at Govt, cost or have a i' quivalent of carrying .

i/3rd or hie entitlement of th@Jd&ffercnce in

weight of the personnel effect~g:p
o T

cerrying and 1/3rd of his ehﬁitlement as the case .
may be in liue of the cost of transoortﬂtion of

baggage, '¥n case the fgmily;accompanies the

i
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Govt, sorvant on ;:angfgr, tnéhGovt. ﬂ&rVAnt\Nili bo
entitled to the exi&bdng ndmiaaijQ trovelling
allosnces including ‘the cost of tranqurﬁation

as chargcs of the admishible weighL 2f tho baggagé_
actually CrrriLd. , The above provisions Will glso - -
apply ﬁorthe tatu;; journey on transﬁer back frdm

the North Easternimegion‘

'17\.'»
b A

(vit) Road millage for transportation of

PEpsonel effects

h Lhe relaxation of orderu below SR lie

for trenspatation of the pcrsonnel effects on
transfer between two different stations dn the
North pastern Region, higher ratc of alloonces-
admissible for - trunsportation in fif class cities
'subjuct to the actual expenditure incurred by~the

Govte servont will be admissible.

viidi) Joining time with leavet

In the case of ‘Govte scrvants b4 procedding

{

on leave Br from a place of posting in North naatern

Region, the period of travelling ‘excess of two days

N CE .Qoonueg
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;{;L;ﬁ”qves his family
behind at the oLd duty stationwor another

selected
place of residence for the family will have to

option to availa of the existing leave travel

conseSSion of Jaurney to home' town once in a.

block periocd of 2 yesrs or in lieu thereof,
acility of travel for himself once 8 Year from

Lhe atation of postingin‘Me north eastern reglon

i |
to his home town or place where the fomily is

regsiding and . in facility for the

family (restricted Lo hie‘ *?'7“ ' :

a3 year to employee at - the station

of posting 1n the north eastern pegion. In case

. oo
the : _‘ ",--‘,:
the cost of travel for bhe 1nit1al stage
g P
(400 xms will not be Borne by tha officer.
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officers drawing pay of Rs.225Q/

obove and their families Xx iga. 3pouse ani txo

dependent children {Lo 18 ynsé for boys ana 24 yps, .

for girls). will be allowed are travel between

nnphaLA%ilchar/agartala and calcutta and vices«

versa, while performing journeys mentions in the
proceeding paragrophs =

xy ghildren Educmtion Allov
sjbsidx)

nnqeq/Posta{

Where the children do not accompany the
|

Govt, servant to the North Eastern Region, Children

Edu cation Allcwances upto class
NS R

admiSSible in rcspeot'of children'studying at the

last station of posting of the employeo conco)ned
of any othe

gx::"' will be -

r station were the chiLdren rcside without

any restriction of pay drawn by the GOVL@ servant,

1f chiLdren studying in schools aro put in hostels
at the last station of posting or any other

Station, the Govt. sorvant 3ervant concernod will

be given hostel subsidy»witnout otper restrictiona. -
2, The above ordcrs cxccpt xhx in sub vara (1v)
wi 11 also be mutatis mutandia apply to Central GovL¢

e,/rPuces posted to {mdaman and le‘Obar Islands.
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) 3. Thoua adwra will tnke effect from lut
NOoVe'93 and will. ggmginjin foréé for a period of
AT, R

threelyears upto 31§t Octol986'

i R I

'
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t\ i

All existing Bpeciﬂl allcwancc, facilia
ties and concesaionb extended by any Special

4,

orders by\he Ministrioe/bepartments of the
‘ff o centrdl Govt,

to their own employees in the
North Eastern Region \ '

memorandum,

5. Separate orders will be

other reconmendation uf the comnitteo ferred to in_

, by the Gov ¢,

; 6, In so for os'persons serving in the India
audit g Accounts.Deptt,_are concérnéd, these orders
1sdue after consultaéion with Comptroller ang

auditor General of India,

g 2 sd/q
"ET 7 {8.Co Mahalik)
Jt." secy. to tha covt,of 1ndia
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issuud 1n respect of

paragrcph 1 as ard whan dizcisions ara taken by thent
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. OFFICE MEMORANDUM
i v N i C : ;:_‘, R ‘. RO

! ; Subjoct: Alfosances and Spécial Facililies for Civilian Emp)oyees of the Cenlral Governmenl serving in tha Slales.

)

“.land Union Territaries of the North-Eastern Region and in the Andarnan & Nicobarand Lakshadwecp Grous
" of Ishnds — Recommendations of the Filth Central Pay Commission. : -

-+ With a viw Lo altracling and relaining competent ollicers for service in the North-Easlern Region, comprising

z ;.‘ ; géff-mg tertitotigs of Arunachal Pradesh, Assain, Manipur, Meghalaya, Mizorain, Nagaland and Tripura, ordets were

1 issued in this Ministry's O.M. No. 20014/3/83-E.IV daled December 14, 1983 extending cerlain allowancos and
*other facilitics o the Civilian Central Government employees serving in this region. Interms of patagraph 2 thereol,
.15 these orders aiher than those contained in paragraph 1(iv) ibid. were also to apply mulatis mutandis t6 the Civilian
‘,',f'::Cenltal Govemment employees posied lo the Andaman_‘_§§,.Nicobar Islands. These were lunher exlended e the -
-y Centrel Govemment employees posted lo the Lakshadweep lstands In this Ministry's O.M. of even number daled
. ‘chh 30, 1934. Tho allowances and lacilities were further liberalised in this Ministry's O.M. No. 20014/1G/8G/E.IV/

E.INB) daled Deceinber 1, 1988 ard were also extended lo {he Central Government employees posted to the North
*Eastem Countil when slalioned in tho Morth-Easlern Region. - : ‘
l

') 2. The Filth Central Pay Commission have made.certain recornmendations suggesting further improvements
in the allowances and facilities admissible to the Central Government employees, including Ollicers of the Al India
Servicos, postnd in tha North-Eastern Region. They have further reccmmended that thesé may also bo extoffdédlo
the Cenlial Government employees, including Olficers ol the All India Setvices, posted in Sikkim. The

racommendalons of the Commission have been considered by the Government and the President is now/ pleased

} lo decide as fallows :

.

() Tonurs of Posting/Meputation - o .

, ..+ . The provisions In regard lo tenure of posting/deputation contained in this Ministry's O.M. No, 20014/3/83-
: E.IV daled December 14, 1983, 1ead with O.M. No. 20014/16/86-E.IV/E.II(B) daled December 1, 1988,
shall continue lo be spplicable; !~~~ = ¢ : R
' (li) Welghtago for Cantral Deputations/Tralning Abroad and Speclal Mention In Contidential Records
o The provisions contained in this Ministry's O.M. No. 20014//83-E.IV dated December 14, 1983, read wilhQ.1.
b o No. 20014/16/86-E.IV/E.II(B) daled December 1, 1988, shall continue to be applicable. . _'.'iﬁ"
!

(i) Special [Duty] Allowancéﬁ,‘i{fﬁifi.ﬁ:.'.‘}i;,.;f,x_‘.@ii}i;,f:;f;::;. ne e e e .'?"/f/, ‘3«@ o
~Cenlrad Government Civilian employees having an “All India Transfer Liability and posted fo the specilied

. Territoties in the North-Easlern Region shall be granied the Special [Puly]Allowance at the rate of 12.5 per
cenl of their basic pay as prescribed in this Ministry's O.M. No. 20014/16/86-E.IV/E.1I(B) dated December 1,

. 1988, but without any ceiling on ils quanturn. In other words, the ceiling of Rs 1,000 per month currenlly in
force dhall no longer be applicable and the condition that the aggregate of the Special {Duly] Allowance plus

. Special Pay/eputation (Duly) Allowiance, if any, will not exceed Rs 1,000 per month shall also be dispensed

with,  Cther terms and condilions governing the grant of this Allowance shall, however, cohlinue 10 be
applicablo, - . AT R e 4 _ N

\
!

[y i

Interrre of the otders conlsinéd in this Ministry's O.M. No. 20022/@88-5.(1(8) dated May 24, 1289, Cenlial

Govetamenl Civilian employees having an"All India Trans(er Liability” and posled to serve in the Andaman
& Niccbar and Lakshadweep Groups.of Islands ere presently enfilled 1o an Island Special Allowance at
¥; . varying rales in lieu of the Special [Duty] Allowance admissible in the North-Eastern Region. This Allowance
. shall conlinug o be admissible lo the specilied category ol Cenlral Govemment employees al the same
. rales as prescribed for the dilferent specilied areas inthe O.M. dated May 24, 1989, bul without any ceiling
onils guantum. This Allowance shall also hencelorth be termed as Istand Special (Duly) Allowance. Separale
. 3;dc1rsig regard lo lhis Allowance have beenissued in this Ministry's O.M. No. 12(1)/98-E.1(B) daled July
; A7,1988. . . ST T S : .

. .Allention is also invited in this connection to the ‘cl_a'tili[:al‘or.y' otders contained in this Ministry’s O.M. No.
i 11(3)/95-E.1(B) daled January 12, 1996, which'shall continue to be applicable not only in respect of the

Cenhql Goveinmenl employces posted to serve in the todh-Eastern Region but also to those posted to
serve in the Andaman & Nicobar and Lekshadweep Groups of Istands. . '

s

L

b5 e -

—_ %, New Delli, Dated: July 22,°1998. VVO

o
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v Ordr'r., in rrrgard 1o revision ol llrn rale i ppensatory Allowances, such as Nemote
Q}Lw:hly Allowance, Bad Climale Allowance, Trrbalﬁrcal‘..mancc Compo'.rlr.llrll Compcn'..rlory Alinviance, .
ulc whruh ‘are’ localion-specific, :have either bncn sep aulely.issued or.are.under issuo based onthe "' g
Gowrmncnl decisions on the rer,omnwndallons ol lh Filth Central Pay Commission relating lo these ’
ellw/encr_s These orders shall apply lo the eligible Cenlml Government employees posted in the specitivd
_localrllos in lho North-Eastern Region; Andaman &rNrr‘cbar islands, and Lakshadweep Islonds, depending
“on fre area(s) of their posting and subject to the. obser/urrrﬂ of the terms and conditions specilied thetein, ,
;-é§ Such of those employeeq who' are, entitled.1o lhefSpeFral [Outy] Allowance or the Island [Special Duty} -
? Mianance shall ‘also be entitled, in addrllon ‘1o the. Sperral Compensalory Allowance(s) as admrssrble 10 o

v ¢ L t\'\‘ A N
lhem in lerms ol these separale orders r r ALY S n‘-rwrl.‘ iy r‘" A L TR ST R AN VRS SRRt M«l ‘w N
BRLERS & : AV ﬂ.»t a3

“Cenlral Government employees enlllled lo Specral Corrpnnsalory Allowances separale orders in respect of
l , wihich are yel lo be issued, will conlinue lo dra# such alloviances al the exisling rales with relerence lothe .
X ‘ncional’ pay which they would have drawnin lne applncaale pre-revised scales ol pay but for the introduclion .. .
lhe Frllh Cenlral Pay Commission and the Governmenl decrsrons lhereon PR T AR RTE SEDNIY I
i w ‘!\ \ ,.”h Gyt fee ‘|,,.mr,\,..,, I ‘r' e ,’;.r:a.:gl Lot
- {v) Trawel\lng AllOWance on FlrslAppolnlmenl ﬁ-,' U b T
. Tha exisling concessions as provided inthis Ministry's O.M. No. 20014!3/83 e.lV daled December 14,1983 ;
' "': and further lrberalrsed in O. lv‘l No.'20014/16/36- E IV/E ll(B) daled December 1 1988 shall conlrnue lobe
ap,lllcable " T I S P LA I k| i ‘,'l“

"". Lt ':.v‘. '-q ‘N u
b, ll:lv A t"’ﬂr 2. 5'!;‘“‘,4;,:‘_“'{:4. N Y ;“ ;-',

| R KA 3 et b
(vr) Travalllng Allowance for Journeys on Transler; Road l‘.’llleage fo *Transportallon of P:ersonal Ellects AN

s
ir‘ ? 1

,
‘,\‘."‘, [EPIE TR
&

*The exisling provisions as conlarned in this Mrrrrslry s O M. No. 20014/3/83 E lV daled December 14 1983
. shall conlmue lo be app\lcable N :

| (vu)Leave Travel Concesslon (} T
ln terms ol the exisling provislons as conlarned in lhrs Mmrslry 5 0 M No 20014/3/83 E. lV daled December o
% 14,1983, the lollowmg options are ‘availableloa governmenl servant who leaves his lamily behind at the old
headquarlcrs or anolller selecled place of resrdcnce andy who has nol avarled ol lransler lravelhng allowarrre

....ryrrvtg uo aHI ot N ‘,, ,‘n 1--,- \‘Af"e ‘\\“‘h .
lorthe lamrly S AR , ; By e

ey r'\m 0 l‘n I
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(a) the governmenl servant, can avarl of the leave lraVel concessior lor 1ourney to the Home Tow_n once in -
'.n l
~.a block perrod of two years, under the normal Leave Travel Concessron Rules;

,gl‘.roa T "l' ‘
v .
. . . ‘ D . " n‘, i Toean .’,},r. . [
R R RN TN RE DR NS RN IR T RO N TR .
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(b ) in lieu thereol, the government servant can. avall of the facility lor lumsell/ 1ereell to lLamLQL.,ﬁ.B Year
_from the station of posting to the Home Town or the place where the family is resrdmg and (or the family "

. {restricted only to the spouse and iwo dependenl children of age up to 18 years in respecl of sons and " Y
" upto 24 yearsin respecl o! daughlers] akasu the governmenl servarlt_e_l_lhe

3,

. slation of postingi~ o 0

These spec:Ial provrsron 5hall conlmue to be applicable. . | . AT R
In addition, Central Government employees and their families posted in these lernlorres shall be enlrlled lo

" avail of the Leave Travel Concession, in emergencies, on lwo addilional occasions during their entire service -
career. This shall be termed as "Emergency Passage Concession” and is intended to enable the Cenlral
Government employees and/or their families [spouse and two dependenl children] to lravel either to the
home town or the station of posting in an emergency. This shall be over and above tha normal entillements
of the employees in terms of the O.M. dated December 14, 1983, and the two additional passages under the
Emergency Passage Concession shall be availed of by the entilled mode and class of ravel as admlSSlble e

under the normal Leave Travel Concessron Flules

Furher, in modilication of the orders conlained in this Mmlslry s O.M. No. 20014/16/86-E.|V/E.ll(8) dated
December 1, 1988, Officers drawing pay. ol Rs 13,500 and above and their families, i.e. spouse and lwo
dependent children {up to 18 years in: respecl ol sons and up lo 24 years in respect ‘of daughters) will be
pemmilted 1o lravel By air on Leave Travel Concession belween AgadalalArzalemphal/l.rlaben!Srlchar in
tha North East ahd Calculta end vice versa; ‘Belween Poil Blair in the Andaman & Nicobar islands and
, Calculla/Madras and vice versa; and belween Kavarallr in the Lakshadweep Islands and Cochin and vice
! vorsa. B q .lg }

i . . P

=
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P,

of Ihe corresponding revised scales till the rewsed orders are issued on the basis of lhe rer:ommendalrons of oo

i ‘ ~.ronTranstor; ‘Joining Time with Leave %% L w-" 2 R UL e el e BRI



; \/,)&viﬁ) Children Educatlon Allowance and Hostol Subsidy™ - ———¥ ﬁa — - .
> 7y The evisting provisions as contained in this Miniztr/'s Ot Mo. 200183 /83-E.iV dated Decembrr 14, 1507
‘ / shall continue 1o be applicable. The taies of Children Education Allawance and Hoslel Subsidy hiaving been

rovtised in the Department of Petsonnetl & Trainiery O.M. Mo, 2101771797 -Estt. (Allovenrices) dalud June 12,

/

..taspeciively per child. . . : , . - 3”‘7
;(ig).ﬂqxcnlion of Governmenl Accommodation at the Last Slation of Posting «+ - BRIEREF A .
*5"‘7"*'5}')'?& facility of retention of Government accommodalion at the last station ol posting by the Cential Governtnent 7

" eraployeas posted 1o the spacilied terrliories and vihose families conlinue to stay ol thal slotien iz availubla

- typa to which the employea i§ enlitied to and at one and a half limes tho applicable normal rates in cnsas

wwhere the enlitled lype of accommodalion has been retained. The lacility of retention of Governinerd

s »accomimodalion at the las! slalion of posling vill aiso be agmissible for a period of hree years beyond the
. narmal permissible period for retenticn of Goverr:ment accommodation prescribed in the Rules.
Pt e o B T N R AT ‘ e e -

v T .

;{,(x) Heuse Rent Anowance[orEmplo;ees In Olégiup'jalion of Hired Privale Accommodation

The orders conlained-in this Ministry's O.M. No. 11016/1/€.11(8)/84 daled March 29, 1984, and exiended in
7 his Ministry's O.M, No. 20014/16/0€-E.IV/E.II(B) caled December 1, 1950, shall conlinue to be applicable.

TP A7 ke (xl) Retentlon of Telophone Facilily at the Last Station of Posllng

RETRTE IO

< eltheir last slation 0“905?,”9,’9,.9\41(1\@9'l*W‘%\EG:f‘_‘Q,!,aﬁf}:g all o\i\c?r charges are pa‘n‘d‘rl')y'l

NI .- \hemeselves. ! T A I TR po T
. "."3.1," : . ' ’ Lo N ,“'-."' * MY ) ot ,l ‘t"~:£’.". oo
xil)Medical Facilities =~ "+ "o%r s B (he T R DTN

- (‘ slations of posting on |he employeég‘sifb‘éj,h’jg p__oié\f:{'.i"\o‘}he specitied lerritories shall continue o be eligible |
WL .. @il of CGHS lacililies al stations where suchfacililies are available. Delail
‘o . issued by the Minisiry of }-&leallth & FaTily;Wel; Mo s b g, n e B
: R P A R B . TR g RPN

O
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" 37 The President is also pleased to de‘é‘id‘éﬂ"t}i"al thess orders, in so far as they tel

s - . o~

employees posted in the North-Eastern Region, shall a;
. Government employees, including Ollicers ol the All India Services, posted 1o Sikkim. ™,

PR A Y
Yoy ave s

4. These orders will take effect from AOzguél 1‘;':1997.:‘ff"~‘ :'. SRR

c— - . .
, 5. Insofar as persons serving in the Indian Audil ang Accounts Depariment are concerned, these orders issu
*  aller conaulialion with the Comptroller and Auditor General ol India. . ' '

LI

’ . . . YO
6. Hindiversion will follow. -
o D . . o g , | . :
. i . Cort . St R R / DRCHES
. . ; }1 e _ ”.M)’ 74¢9 ’:
- & : ce 0t . v o
Koo o - ( N.SUNDER RAJAN)

"2y Joint Secretary to the Government of India

To B VT SRR AT ) R

shall'als2 be applicable mutatis mulandis 10 the Civilisn Cenlro}

v 1298, the Allowance and Subsidy shall be payutle at the revised monthly rales, of Ry 100 and Ny RV

%2 n terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol, VI-+}>
“Joted February 12, 1984, as amended from time 1o titne. This facility shall conlinue to be availabie to the -
. elipible Central Governinent employees posted in the North-Eastern Region, Andaman & Nicobar Islands “
.“ard Lakshadweep Islands. In padial modilication of these orders, Licence Fee for the accominodation so f
‘i'retained will be recoverable al the applicable normal rates in cases whers the accommodalion is below the “f;

TS

SETEe e Ag provided in this Ministry's Q.M. No. 20014/16/86-E.IV/E.II(B) dated December 1, 1908, Cenlral Governinent
©aR T employees who are eligible for residential telephones may be permitted o retain their residential telephone k.-
he concerned employees},

' I . . A N . P : ‘ .J:‘i: e ,;-‘G‘- S ¢ Yol ' . )
* - Families and the efigible dependanis of Cenlral:Government employees who stay behind at the previcusg: =

E.

All Ministries/Department of the Governmenl of India {As per standard Distiibution List]  *:"« |

Copy [with usual number ol spare cop‘iés] lcw}aidéd lo C&AG, UPSC, elc. [Ag‘ger standard Endorsement Li{

{

Copy also fenvarded to Chief Secrelary, Andaman & Nicobar Istands and Adn)i(;isnal_or, Lakshadweep. |

il
I

4 T P M . . . !

-
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A Prnerq i .
.(/(’ AN From 1 “hri B.C.akuli,
o e Tech,Officer( &R)

5aC_Of £l cny Guwiniy bl

To

The Joint Commi sionvr(o&n).'
Ministry of Consumer Affairaa
D/0 Public Digtribution,: i q

fbiic Diatribution,
Krishi Bhawan,New Delhiaﬂio |

Datoﬁ. wuwshatl the & % Zee

( Through Proper chanﬁel)ﬂg,g_

. _} i1 S ; s .
Subi: Request for trmnsfer;bﬂ;Shri B, Co akuli, ‘Techni cal
Officer(<&R) save Grain.Cmmoai(n Office, Cuwahatl from

Save Grain Campaign Office, Guwahati o Zave Orafin.._
Campnign Office. Cnlcuttm.

Refi1: Office order No A.22012/3/96~.MA dated  18=5=23, : ?iﬁ
Sir, ‘ ' iuf :?’L@J;;% , ‘ L
t .i g ) ol .‘ﬂ‘ * v

With due rospnct and humble submiqnion I beg to oring

'your kind attention on folloWing few lines for - your kind
sympmthetic consideration. to, trnnsﬁor me from “nve Graln b
Campaign,cuwahati to - vae Grmin Campalgn Offlce, Calcuttﬂ ey
) RO A.;w} ‘n;, {{ Wy 4
~——w That 1 'have 1joined mt Savc Grain Cmmpaign,cuwmhuti .

o1 11 6«19)&.,1 am’ goinm to complete 2 yeoars on fhe |
month of June,2000 wnder N.E, facillties.

mmwe  That I Keptfmy family st Calcutta and my widow
mother Ls a .patient of different diseases which
requlred mny mttentiono H ‘

: a %

i Thxt ngng bengali Knowing p@rson my service can ba ‘[§
| ' better utilised in Calcutts state 4f  transforred to \
Save Graln Cmmpalpgn, Calcutta, ' l\

.- . . [

. : L

R

hgatn, 1 pray kind coulidéﬁ my case to lower the tenure ;
perdod under N, ll.facllities mnd, wlve favourable ordears,which :
alloviate my diffkculties. . ! ‘

Yours fnithrull),

G e
c o1 - : ' {55, C. AKULL) .
opy Wi S OXRX LRECHULCAL QEFECHI( S6R)
The qurt.ﬂegvbirector(a&R {

gave Grain Campaign Office, .
Guwahati- for information with the rejuest that he i
may kindly forward the mwpliCﬂfion to the Joint Comsaissioner(:ny
for .av¢u14h]o orter,
A @%*hﬁihw‘

TEC I G AL OFFRC (o)

¢ e ‘.‘:‘ w 4 . /
N : e Ak o

B T 0 S e P T U VY e . s R



ﬁ\m\\ GoaRe—Jy
—_—

or e BEemE BhEd mLic. Akl d
20T rechnteal 0€ficer(sgn) |
o 5 . Bave Grain Campaiqn Oftice
: M/0 Consumer Affairs Food & P/D i
N/0 Food & P/Dlsteibution R v
Milanpur, Bamunimaidan, a a
Guwahmtje781021(Aeaam), '
" : L s sDated, Guwahati the 23rd
o . -, SEEEEEIE A R A
The Under Secretary(SRA) . RO CApril,2003.
to the Govt.of Indim, . IR L
M/0 Conaumer Affairs Food & R/D
¥ D/0 Food & P/Distribution, P
\Rrishi BHawan,New Delhi~110001, " . :
A . A A

—_

ABROUCH PROPER CUANNEL)G |
\ S ' '

! | S SRR
. N o - . o . ;

J Sdb:i:  Reqpest for transfer of. 8hr{ Bidhan Ch.Akuli, '

i ‘ Tachnical Officer(ser),8ave Grain Campaign ‘ :

. // Cffice, Guwahati to Save' Grain Campaiqn Office, i

ﬂ , . P , - . “ . .

1

sttt be AL s

Kolkata.
. / I 1.;1 '
3 / Sirf S Gt e

Wb Cl st ‘,‘."._" ";’E H : |
i 7 _ : | . o ;';--7"\"}'“'3_""» S ’
i ' . Kindly refer 'to’my éﬁéi&bug]application dated 12- !
] 5~2000b&a3141~2001ianthéssuﬁjegtgéited‘above, I beg to i
é intorm you that I have completed my seevvice in Nockh ‘
4

Eastern Heglon "for more thanidlyears, so .4t is my earngst
appeal to you to kindly.transfer ma from Save Grain

: ‘Campaign Office, Guwahati to Save Grain Campaign i
L waficefkolkata,pa;my fami;x“m$mbex@ ave sufforing a lot. : : 8
: i ‘ R R I

: ! | . . | O | o

i - ! e H

ot
L wad

RECGARDS,; . "

.f faithfully,

Ch L s e Akt

% I | // ' ' ! ' fTéchnicalefficer(S&R)
‘ . A 2\
. 4 / : K ) N .

\
\:\
R { l" \l
x/ ! hy
/ ! ' Y
A /o : T
ol P! ¥
FARS ' ‘\\
¢ ] l_.l
// ',’. ! i
/ ’ - .
O 1
. ! '
1 )
' .
l .
i /
i !
X ‘
¥
-
¥

B )



3&/@ Lonsumer Aftaﬁru.?oaa ai?
. .#D/0 Food. & P/Diotribution, pid

[t g- il T R CA

T e

R et T -
et L8

L T Rk e T 4 n

‘Ar‘zf %"
uihﬁru

Iy . \j'
EJ’Lf *i

5shm1~n.e AkalL
f@naﬁnical Officer(SE&R) - ;“"*
2ve Grain CQmpaigniottlce 4

/0’ Consumer:Affalrs,Pood & P/D
.ruilanpnr, ‘Basunimaidan,
“Guwahat£~7alozltnesam).

‘Brishi. Bnnvanoﬂow Dxlhi~11qgﬂ'

- a < N
¥ ot VAN e ok

(wuaouau paopgn caannéﬁ)

»..,';

Yo '.‘ Rt b5y :
Subst’ «nequosﬁ for tranetet otcshribsidhan Chanara akuli, .
... ' Technical 0£tlear(8&3)y ‘Save” ;Grain Campaign- ortico.

Guwahati .to ':Savel; Graind Campaign office, ' Kolkata«

339&!'61:;9. W "f;ﬂ«*‘w lpl :

o J'\ iy ’.-.T,lq’n.u‘. :1".'-? E .J‘ :
Rafss My previaua lettar uo.A-7ISGG/2002-03/43 dated 23~4-2003,
. _dated: 21«5-2002: 1~1-2091 nd 12-5-2000.

-~ . “
Bir, E 'fﬂ‘y"'
PR N [ k

e g, WAER re!arence *o the%aubﬂeat‘cited above 1 want to draw
youy . kind attentian to 5§be‘”£allouing points - for your "kind
‘convideration,” 'Ol my’ trannﬁerwirea’Sava ‘Grain Campaign ‘Office,
Kolkata te¢ Save Grain- Campaiqnﬁ’0££ice, ‘Guwahati on - 1lth
June,1998 vide ﬂinistry 6 Office: 10rder No.A-22012/3/96-8RA dated
18th May,1998 ,° have- complotedvmore than 5 yvears of service in
gave Grain Campaign’ 0ffice, Guwahati.My two children, my olad
ailing mother ‘and' my ailing wifo ave staying at .Rolkata. The
health of ay old ailing mother- ‘§8 . deteriorating day by day.My
wife is aloc suffering from high bloed pressure. Doctor advised
her .¢t¢ take comploto. rost.Hy - daughtor cntered marcigiable. age,
my prosence is very ‘mmch eseential to look after them and for
the wolfare of my family patticularly for wy daughter.

Apart from them ny; hoalth 13 almso deteriorating day. by day
after major . operation gan§ﬂ¢;ea,at Hilratan HMedical College
Hospital (NRSMCH). This had te be mentionéd here in the context
that 1 have_.already: completadmore ‘than 5 years of service in
N.E.Region. Asiper: normaxaf Govt*”of India tho officiale working
in the NM.B.Region havé to conaidorea for their choice of posting
on completion of service auccesatally.

Ry - 5 ?. L

In the 1light of the above. ' sarneatly reguest you to
sympathetically consider tho'case.of my transfer from Save Grain
Campaign,auwahati to 8aveéﬂrn1n“campalqn. Kolkata.

5';'?‘” (fml! [
with- regavasf! |
, S Yours faithfully., /

Copy. tos: : P

SRR 1A (B.C.AKULY)
(1) ‘The Undor Schotary(Bnh)

chnical ottxcor(san)

e

(ii)r

- .._ -

n,—— T BRSNS S

b T i e g mi' Por kind information and
L “‘””“ﬁ*fﬁﬁv,ﬁj,ﬁﬁ'fﬁgfif sympathetic
o Wy e

conaideration,ploasa.

.',1919/1%425“‘/;;éa?,/’3>

g o hEcme B

e aers g oo Ryt wew
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3 GRAM: SAVEGRALN '+ No, A-'?/SGG/r.OO&- 003/ \@ o q
‘ 2 ";','GOVC.OI' Inas 0.» g '*
R R M/O Conﬁumm CALfadri I“omi B 2P/
. D/0 Fooa & Public Distribution ',
Save Uraln Comp ni g Oftice, |
S . C MiLanpury, RBomundp, vdan, '
_’< K GuwnhAH 17810 21( /\mmm) l‘
5 g Datea, Guuohati the 22nd May, 2002, |
v To o ; . : , ! ‘ %
f The dmiomtaxgi U{ldér‘ vSecretmﬁﬁ"‘j ‘_' !
A SRA SECTION o :--,.;' ..; ,;?‘; L :’
¥ Covteof-India, ‘. 0 L o u !
} M/0O Consnmer Miairc l“ood P/D"; ' ;
; D/0 Food & P/D‘Latribution, Ll ,‘
Kriohi Bhawan , New Delh,;--’l'lOOO‘l«, f
! ! R V*._e_&i: ;_,_ \f* . . "
; Subs s l‘orwo,nun'g'of' ci mplibation oi‘i tre mg.fel/por'tin;' i
: request o:t‘x uhl“i B. A . Technical Officer(s&R) —
ce, Guwalmu. - regg‘rdin[g;.‘ ' !
! 8lry ’L‘Z ¢ " |
| I am forwnrdj.ng herew;!.th ml"applloauon of Shri
! B, C. Akulip fechnical Officer(S&R) of this orfice requenting
l for his transfer/poating fmm‘Save Grain Compaign Office, ;
o Guwahats o SQVefurain Ccmlpcxign Ofine,mmatQ as the doncerne:l
;_ S oi‘ficer- hag compieted hin %éﬁﬁrﬁe succeucfully in  the North |
D Eagstern Reglon ; ’His raquent io Jupti fied for sympathetic
| L considemtion. . : B Lo '
! l,‘ ' Thipg 14 f'é:r youx;4;_-‘;k;1.1i1d_,.;1.1'1'qu'mc\;tion oncl necessary
I, .conniderat@gp.i.’2’é}}"v.;.. : ;‘t Sl '
i . IR | R Yours £od theully
v Ifclost As above.! B P :
; SRR UL TR (BIDLSHI PRASAD)
¥ S ;_ 277 REGION AL DIRL(‘TORL“&R) [?’
i'l - , e : . ]
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S j Coee P (¥ AN -
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No n—7/sca/?dos 4/
T Govt@oﬁ%znaﬂ )
M/0 Consumor - Afﬁm%vs;vood & P/D
S D/O Food -& P/Diacribution, - o
© Bave. Grain“CAmpmign Offica, S
Milanpur,?Bamunimaidan, e

GUwahati 781021(A88am).‘
i e D SR S A s L

Sy

%3 "(; }':" e
100 !*ﬂ:a' ]

LAY
A

To ' : o ‘ o
The Joint Commiasioner(s&R)_
M/0 Consumer Affaira,rood* . T
D/O Food &"P/D - SR
i - . e aNjap oy § ,.‘4,._. Y “g:’ '}nl R s . l
" Sub:: Porward1ng for - transfer/p

osting of Shri BzC Akuli, :
Grain‘.,CAmpaign~

.Technical Officer(S&Rh,
Offica,, Guwahnti‘ainﬂgarding.

?

Sir, . T . N, .
- e ?ﬂﬁﬁ“ I A
LT AS TS N T T S e Poeren

I am fozwnrding herewith:an anpliwmnion dand lwam‘
2004 submitted by 8hri’ B.C. Rkuli, Technieal Officer(8sK) |
of this office requesting “fox. »his ‘tranafer from - Save
Grain Campaign’ Office, Guwahati "to Save Grain Campaign
Office,xolkata. zIL“r‘is, therefore,a requested- to~‘kindly

" cone{der his. “case sympathetical;y; since . ‘his 7 casae migimi-
genuxne in nature. gy o

- LR I
“ 1'7: e I.‘*.., oy \v n'

Ve o RIS Nt < L
1 )‘ s, -“-: "l s 1 A J [ ‘
N 1 L. t , e
: ’ b , , A
! . L b ! ' el T N .
a ’ ‘ T 'Yoursffaithfully,,wz ,
Enclo:: As atated. i, 7% o o i L o
' ' e St
N \;""iu C o R
TR S R A S

Pt w0 den (DRGAL BPRTTACUARJEE) :
AasietanL Regional Director(S&R)

L oo - P “n\:th J\;ﬂ O
,”.COpY to,::T U A0t B ES TC oy Tk Dt T S R
W . ; ;

. N o o ’
s, 0 @V"Wﬁrﬁ*u vhe iJw Lo dags. vt C ot e vl
PR I ; ,
b L engs epe b g e Wikvpe oo et

, Tha Undar Secretary(SRA

J k [

_ ,”_;'; to the Govtoof India,mnmqwm*»' g o ' '
/ o n/0) Conaumer Affaira,Food, & P/D
Co T T D/Ghraod & P/Distribution,
a4 " Rrishi - Bhawan,New . Delhi- 110001 - For ' infoprmation
wf ,and necesaary action. She g o f o -
' .. e Fag i Ao , 7
. : \ Q(\/V -
' R Agsférant Regio -§>g;:ector(S&R)“

|

e e e g e s o
r e v

~ﬂ-‘.£t_,‘;"'
¥ s

gy

T Tem s

PR S PP
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Oohe NO. 20 OF 2004
Sri Bidhon Chandre Almli
-~V -

Union of Indic and otherse.

Iz the matter of ¢
Written Statement swdmitted by the

respondentse.

The humble respendents beg to subnit the paravise
written statement as felleuys ¢~

1. That with regard to the statement made in para 1,
of the application, the respondents beg to state that it is
a factual statement. It is added that OM.s dated 14121983
and 22.07.1998 iesued by Ministry of Finance, Department of
Bxpenditure also provide thet the period of deputation of
the Centrel Govemnuent employees to the State/UTs of the
Nortk<Rastern region will be generally for three years vhiek y

6an be extended in exigencies of public service ss well as

vhen the employee eorcemed is prepared to stay longe

2 - That with regard to pare 2, of the application,
the respondenis beg $0 state that the matter of record not

| disputed.

3. That with regard to pere 3 and £.Z 4.1, of the

application, the respondents beg to offer mo comments.

*
v

-

, </




®,

‘e.
4o That with regard to pare 4.2, of the application,
the respondents beg to state that 1t 1s a factual stetement .

5e That with regard to pare 4.3, of the application,
the respondents beg to state that averwents in this pare
are not disputed.

6o That with regard to the gtatement made m.pa’n
4+4, of the application, the respondente beg to stete that
representations vere received from the applicant for his
transfer to SGC Office, Kolkata. However, in view of the
recoxmendation of Expenditure Reforms Commission for olosure
of IGMRI and SGC offices, considevation of representations
of trensfer of officials in the Department wae put on hold
till a finel decision wes arrived at on the fate of these
offices. Aecoriingly all offices/officers vere informed '
vide Circuler No. A~22014/1/2002-SBA dated 8.7.2002 and

314742002 ( Annexure B-I and B=2) s+ Moreover, the Depart~
— e r—"

mental guidelines provide that no trensfer may be ordeved
in the midst of an academic gescion, and as for as possible,

all transfers may be finalized and conveyed by end April.

Copy of circular dated 8472002 15 annexed

herewith and marked as Annexure- R~1,

Copy of oircular dated 31.7.02 is annexed
kdrevith and marked as Annexure- A~2e

Te That with Tegard to the statement made in pare
445, of the applicetion, the regpondcnts beg to state that

the respondents have no comments to make on the applioant's



3=
submission that he 1s nov completely iselated from hie
native scofety. It 1is, hovever, submitted thet the appli-~
cant hes purchased lend in 24 Pargamas, West Bengal from |
& private Organization and also \ginn intication regarding
acquiring a ready built flat at Xolkata through a private
agencye. Both these acduisition have been made/initiated
ig.ring his posting in Guwehati.

Copy of letter dated 15.11.01 is annexed
hereyith ank marked as W.
Copy of letter dated 1.4.C4 1s annexed
herewith and marked as Amnexure = 4.

8. Thet with nérﬁ to the staterent made in pare
446, of the application, the respomdents bég to state

that the eontents of the para are partially eorrect.
Mpresantations were received from the applicant amx for
Ris trensfer to ZEN SGC Offies, Kolkutae However, in
view of the recommendation of Rxpenditure Reforms Commi-
ssion for olesure of IGMRI ani 56C offices, oonsideration
of representatioms of transfer of officials in the Depart~
ment ms put on hol.d t1ll & final deciaion lon was arrived

e

at on tho :Gate of these offices. Accordingly all effices/

r —— ——
— - -

ozﬁcera were informed vids Circuler No. A~22014/1/2002<SRA
dated 8.7.2002 and 31.7.2002 (Amnexure ~R=1 & R~2 )o Moreover,
Departmental guidelines previde that no tyvansfer may ve
ordered in the midst of an academic session, and as far as
poagsible, all trensfers may be finalised and conveyed by
end April.‘ It 1s also added thet the requests of transfer
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.04-
ef personnel deployed in the North~Eest were not considered ﬂ

W

during March & April, 2004 due to the General Elections.

The reduest for twensfer of the Shri B+.Ce. Akhuli and other
eimilarly placed e£ficials in the North East mgzn@ |
be congidered by the Respondent defore the beglmming of

the next asadents £ soosion. -
9. That with yegamd to the staterent made in para

4.7, of the application, the respondents beg to state

that in May, 1999 trensfers of a number of Technical Officers
were considered by the Department. The tenure of Shri B &N .~
Maharana fell short of about a monthe Since, trensfer
orders wore isgued in Msy, 1999 for all of thess officers

20 Shri Maharena vas ¢ transferred just wken he was oonpie"
ting his full tenure in June 1999. Shri Bidesghi Prasad

wes transferred on medical grounds as provided in the
Department®s guidelines. Hel had serious heart complications
snd had alieo.iy undergone angioplasty at Bscorts Heart ~
Institute, Ney Delhi« Hiszs folloy=up treatment was under
progress. He was advised to stay in Delhi as ke may require
immediate intensive cardiac cave. In view of this, he was
trensferred to headquarters from Guwaheti along with the
post in July, 200%. Dre. Rampal, Assistant Director was
transferred in Dscember 2000 from SGC Guwahati afier comple-
tien of his tenure. Shri P3. Mandal, Technicsl Officer
wvas trensferred from SGC Guwahati in May 1998 after comple-~
tion of his tenure.
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10. That with regard to the statement made in pama

448 & 4.9, of the application, the respondents beg to state
that it is denied that the action of the Respondents is
illegal, arditrary and malafide. It is reiterated that

in view of the recommendation of Bxpenditure Reforms =
Commission for closure of IGMRBI and SGC offices in 2001,
consideration of repregentations of transfer of officials
in the Department was put on hold till a final decision

was arrived at on the fate of theos offices. Accordingly
all officea/officers were informed vide Circular Yo.
4~22014/1/2002=5RA dsted 84742002 and 317.2000 (Arnexure
R=1 & R~2 ), The redussts sould not be considered during
March<ipril, 2004 due to the General Elections. Moreover,
the Departmental guidelines (AnnexurgUR<5 ) provide that no
transfer nay be ordered in the midst of an academic session,
and as far as posasidle, all transfers may be finalized and
-convayed by end Aprile. Bedquest of the applicant and sini-
larly situated offioials in the North East will be consliered

before the beginning of the next academic session. The

Resgpondent hag not been denied any denefit due to khim on

account of his posting in the North-Sast.

k_ :

Copy of Departmental guldelines is amexsd
herewith and marked as gnnexurs<5 .

11. That with regavrd to the statement made in pare
410, of the application, the reaspondents beg to state
that the contents of this para are without any substance

and ave donled.
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12, That with regard to the statement made in para
411, of the application, the respondents beg to state
that the contents of the para are not correct and are denied.
As per terms and conditions of appointment, Pechnical Officers |
(3&R Jare liable to tranafer any where in India in pu'b_lﬁ
Interest vide No. 212025/5/91<SRA dated 2471992 (Annexure R-G e
m_piy %0 para 448 & 4.9 may also be referred.

Copy of offer of appointment dated 2.7.1992
is anmnexed herewitk and marked as Annexure =R=t.

13, That with vegard to the " statenent made In pare
4412 &0 4.4, of the application, the respondents beg to
state that the contents of the paras are denied. As indi-
cated In roply to para 448 & 4.3 , there was no malafide
intention of respondents in not transferring Shri B.C.-
Akhuli from SGC Gawehati.

1%4. That with regard to the statement made in para
51, of the application, the respondents beg to stats that
for reasons explained in reply to para 4.8 & 4.9 above, the

contents of the para are not correct and are donied.

15 That with regard to the statement made In para
562 & 543, of the application, the regpondents beg to state
that the contents of the rare are denicd. It is also deniled
that similarly situated employses have been granted the said
benefits. Other Technical Officers are also continuing in
the ¥orth-Bast for more than 2/3 yecars and their reQuests

for transfer are to be comsidered along with the applicant’s



»

R
reGuest before the start of the next academic sessione.

The names of other *toclgnical Officers are as given delow s~

(1) Shri AK. Mukhopadmyaya, Assistant Director,
860, Guwshati since June, 1999. |
(1) Shri P.X. Routh in IGMBE, Technical Officer,
Joﬂﬁt since June, 1998.

As por terms of their appointment, Technical
Officors are liable to be transferred anyvwhere in ITndia in
8GC/IGMRI offices. No Rmndamental Right has deen violated.

16 . That with regard to para 54, of the application,
the respondents deg to state that contenis are denicd. Conmmen~

ts in reply to pare 4.8 & 4.9 may be referred toe

17, That with regard to the statement made Iin pare
55, of the application, the respondents beg to state that
the repressntation of the applicant has ﬁocn noted in the
Dem rtment and ghall be considered before the start of the

-

next acaderic gession

18 That with regard to para 5;6 & 57 of the
applicatisn, the regpondents beg to state that he could
not be trenaferred as axplained in paras 48 & 449 &

19. That with regard to para 6 & 7, of the appli~-
cation, the respondents beg to effer no comments. |
20. That with regard to para 8 & 9, of the application
the respondents beg to state that in viey of the facts and
circumstances explained in preeeding paras, the application
18 liable to be dimissed. No coét is payadle.



[

S\\

ofie

YERIRICATIIORN

&ri/ %) Wa /Q@@vﬁ gna,( @4/&&/ ( g/ﬂ)
a O#M 4)M¢&/ C M ~a s being authorised

do horeby verify that the statenents made in paregraph
g2 2D 4 the yritten statement are true to my
kxxuledzpecx hnowled.ge; those made in pavragraphs

being matter of records are true to my information derived
therefron which I belisve to be true and those made in |

the yest ay® humble gubmissions before the Hom ‘ble Tridbunal.

I have not suppressed any material facta.

“And I signed this verification on this j,?AJday
of November, 2004«

Dr. A Ehott~-harjee
asstt. R~glon~! ' 0 (CBR,
Sgve Grat . . .o Oftica

Gu'-‘.bu,~ - U‘.l



